
CENTRAL ADMINISTRATIVE TRIBUNAL \> \ 3
i  f JABALPUR BENCH, JABALPUR

Cai-avs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Registration No.

Dated.........................

Applicant (s)

VERSUS

Respondent (s)

A  copy o f the ORDER dated................... J . .................. ^.............. passed by the Hon'bic
Tribunal in the above mentioned case is forwarded ijerewith for necessaty action. ■

To,
! 16.12,2005
» None fo r  the ap p lic an ts
1 MA No. 494/2004 i s  f i l e d  by the respondents  
' In  OA NO. 494/2004, see)dLng extenjsion o f time 
' by 6 weeks to  comply with the o rder passed by 
' the  T r ib u n a l 6n 12th September, 2005 fiJGCXX in  
; the a fo re s a id  OA. For the reasons recorded in  
; the  a p p lic a t io n  the Ma i s  - trar(J)

- ............................M h
I (Medan Mohan)
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